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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

            Date of decision: 10.01.2025 

 

+  W.P.(C) 260/2025  

 AJAY SINGH KUSHWAHA   .....Petitioner 

Through: Ms.Suruchi Yadav, 

Mr.R.R.Mishra, Ms.Surbhi 

Singh, Advs.  

 

    versus 

 

 UNION OF INDIA & ORS.   .....Respondents 

Through: Mr.Karan Shankar Mani, GP, 

UOI. 

 
 

 CORAM: 

 HON'BLE MR. JUSTICE NAVIN CHAWLA 

 HON'BLE MR. JUSTICE RAVINDER DUDEJA 

 

NAVIN CHAWLA, J. (ORAL)  

 

CM APPL. 1248/2025 (Exemption) 

1. Allowed, subject to all just exceptions. 

2. The same is disposed of. 

W.P.(C) 260/2025 

3. This petition has been filed by the petitioner seeking a direction 

to the respondents to decide his representation dated 31.01.2015. 

4. Issue notice. 

5. As none was appearing for the respondents, we requested 

Mr.Karan Shankar Mani, the learned counsel who regularly 
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appears for the respondents before this Court, to accept notice on 

behalf of the respondents.   

6. Let a copy of the paper book be supplied to him by the learned 

counsel for the petitioner during the course of the day.  

7. Keeping in view the nature of the relief claimed, we direct the 

respondents to decide the representation of the petitioner within a 

period of eight weeks from today. 

8. In case, the decision taken by the respondents is adverse to the 

interest of the petitioner, it shall be open to the petitioner to 

challenge the same in accordance with law. We make it clear that 

we have not considered the merits of the claim of the petitioner, 

and the question of limitation shall also remain open to be 

adjudicated in an appropriate proceeding, if instituted. 

9. With the above said direction, the petition is disposed of. 

    

 

NAVIN CHAWLA, J 
 

 

 

RAVINDER DUDEJA, J 

JANUARY 10, 2025 

RN/DG 
    Click here to check corrigendum, if any 

http://delhihighcourt.nic.in/corr.asp?ctype=&cno=260&cyear=2025&orderdt=10-Jan-2025
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